
       
    

      

   

                
  

    
          

   

   
           

   
            

            
              

         
           

             
          

              
         

          
          

         
         

            

            
            

           

              

               

  
      



T.C.A. No. 50/621AlCLB/MAH/2016

application made by the applicants for compounding of offence committed under
Section 220 of the Companies Act, 1956, merited consideration.
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Ordered Accordingly,

Dated this.lanuary ?-(, 2017

B. S.V. PRAKASH
Member (Judicial)

V. NALLASENAPATHY
Member (Technical)

3. Having regard to *re facts and circumstances of the case, the offence committed
under Section 220 of the Companies AcL 1956, as stated and explained above in first
para is compounded against the Company and its Mana8ing director on payment of
Rs. 1,00,000/- by the Company and Rs. 50,000/- by Mr. Paresh Ram Thakur (Managing

Director). The remittance shall be made by way of Demand Draft drawn in favour of
"Pay and Accounts Officet Ministry of Corporate Affairs, Mumbai". Since the
Company and its director named above have remitted total amount of Rs. 1,50000/-
through Demand Draft No. 815925 & 815926 dated79.09.2016 drawn on Bank of India
to this Bench towards compounding feet the Registrar of Companies, Mumbai is
hereby directed to take further action as provided under Section 621A(3Xc)(d) of the
Companies Acl 1956 read with Section,l4l (3) (c) (d) of the Companies Act, 2013.
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